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Title: Deferrement of the Enemy Property (Amendment and Validation Bill, 2010; Orissa (Alteration of Name) Bill, 2010 and
the Constitution(One Hundred and Thirteenth Amendment) Bill, 2010 (Amendment of Eighth Schedule) .

MR. DEPUTY-SPEAKER: The House shall now take up Item No. 13. I call the Minister now.
...(Interruptions)
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Madam, I will respond to that.

Mr. Deputy-Speaker, Sir, this morning, the House is aware that some hon. Members raised some issues regarding the
continuation of the discussion on the Enemy Property (Amendment and Validation) Act and the House had to be adjourned.
This Act, of course, is a 1968 Act. The circumstances under which an Ordinance was promulgated is well-known to the hon.
Members. It is stated in the Memorandum accompanying the Ordinance. After the Ordinance was promulgated and a Bill
was introduced, some concerns were raised. We had extensive discussions. I can say without fear of contradiction that we
had extensive discussions with many, many leaders and many Members of the House and some official amendments were
introduced. This morning, after the House was adjourned, it was represented that Members would require more time to
study the Ordinance along with the official amendments. Let me formulate their position. They say they want more time to
study the Ordinance along with the official amendments and, therefore, they can take a more comprehensive view. After
discussions we think that this is a reasonable request. Therefore, my submission to the House is that we will bring a fresh
Bill incorporating the official amendments in the Bill in the next Session, and in the meanwhile whatever legal steps have to
be taken will be taken by the Government.
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SHRI P. CHIDAMBARAM : With great respect, there is no need to widen the debate now. I take note of the issues raised by
the hon. Leader of the Opposition. I have great respect for her views. Legislations is proposed by Government — when hon.
Members point out that they want more time to study the legislation, we think, it is reasonable. Therefore, we would bring
forward, as I said, a Bill that incorporates these official amendments, which have been discussed extensively, in the
manner in which consultations take place outside the House with Leaders of Parties. So, there is nothing new about it.
There is nothing surreptitious about it. We discussed with everybody. Now, what should be done between now and the
time when we are able to bring a new Bill incorporating amendments is a matter which the Government would consider,
and certainly, we would keep in mind whatever the Leader of the Opposition said but I do not have to answer, I submit
with respect, hypothetical issues. ...(Interruptions)
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this, it only shows that the Government is determined to see that the law relating to this does not go to the Standing
Committee. This is not right. Therefore, that she asked you very specifically, do you intend to bring this — because for all
practical purposes, these amendments that you have proposed now undo the Ordinance, practically, and I am surprised
because I was told that in this case, it was not only the Rashtrapati issuing a formal Ordinance but she, the people who
met her, she discussed the matter with them also, and she said that this is the right Ordinance — I am sorry, I do not want
to refer to that — but basically, I feel that this would be the first time, an Ordinance has been brought and the Bill to
replace it is not being moved and basic amendments which change the nature of the Ordinance was being moved but now
you don't propose move even that. I wish you come out clearly what do you intend to do.

SHRI P. CHIDAMBARAM: I think, we are looking for ghost where none reside actually. The point is, there was an
Ordinance. Official amendments have been proposed after extensive consultation with every Leader of the House of
different parties. Now, some leaders say, they want more time to look at it. What is unreasonable about it? In the
meanwhile, what needs to be done, Government would reflect on what needs to be done and will take whatever steps need
to be done in the meanwhile. Therefore, I do not think there is any need to harbour any suspicion or ill-will. We will come
back to this House with whatever we have to bring to the House. ...(Interruptions)
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SHRI PAWAN KUMAR BANSAL : Leader of the Opposition and Shri Advani ji have both expressed their views. Let us move
forward now. ...(Interruptions)
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SHRI PAWAN KUMAR BANSAL: I have to make a submission regarding Item Nos.11 and 12 — those which are listed here
regarding change in the name of the State and the language. Some hon. Members from Orissa had represented that there
is a rethink on this matter on their part. Itwas, in fact, required that we should put it off for the time being. Therefore, we
decided that we would take it up in the next Session. Therefore, I request that we may go to item No.13.



